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Ma. SPEAKBR We hive alrendy ﬂml
up :Debmai'lm S

SHRI S, M. nmsnma (Kanpur)

the. Business Advisory Committee decided

‘that 2 or 3 hours should be devoted to floods
_in U.P,, Bengal, Bihar and other places, im-

mediately after the Grants are over, { would

request  you ‘about it, Sir. In UP, more
than 2,000 v;llues are washed off.. Let the.
Minister make a statement on that. 1 would
request you kindly o fix up. that discussion
also. .

MR. SPEAKER : We are quite used
to understand ¢ach other now,

SHRI 8. M, BANERJEEL :
ask the Minister, Sir.

You may

12,03 hrs.

RE : QUESTION OF PRIVILEGE

SHRI KRISHNA HALDER (Ausgram)
rose —

MR, SPEAKER: The hon, Member
may mentjon briefly the point of privilege.

SHRI KRISHNA HALDER :  Mr.
Speaker, Sir, 1 would like to present before
the House the factual backgroud to the
privilége motion which I am- going to move
under rule 222 of the Rules of Procedure and
Conduct of Business of Lok Sabha.

The incident which I am narrating happ-
encd on the 151tk July in Durgapur, which
is & part of my constituency. On that day,
1 went to the workers’ colony of the AVB
factory of Durgapur, in order to make

some enquiries regarding relrenchment and

police strocities, 1 was told that 47 workers

of the factory hiad-been retrenched -and ottt
of this number 20 wore members of the exe- .

cutive committee of the workers’ union and
6 were members of the works committee.

¢ ‘-u_‘_qaa case of victimisation
againgt the uprémmwn of ‘workers' and
my views were: smngfhoned when 1 come to
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In the workers® colouy 1 was told in
detail-about the brutal way the local police
under Shri At Mukherjes who is the ASI
are dealing with - them. 1was told about
perindic raids on- the workers, ‘beatings and
toriures and even cases where woman had
been molested by the savage  policemen of
that ares. During the course of my enquiry
as the representative of the people of that
area to the Lok Sabha, 1 was shocked and
surprised by the stories about the inhuman
methods which are employed by the police
in that aréa fur harassing 'énd torturmz the
innocent people. -

It is against this background of pohce
oppression and my visit to this colony that
subsequent mcidenrs can be properly under-
stood,

I went to the colony at about 5.30 in
the evening and at approximately 7.30 p:t,
1 left that place, 1 was travelling in a car
with four companions, the driver and his
assistant,

My car was stopped near the Apprentice
Hoste! of the AVB, by the police and CRP
led by the same Atin Mukherjee, about whom
1 was told so much by the people of the
workers’ colony. The police officer who
was in plain dress ordered me to get out of
the car and to go with item, I then showed
my card of the Parliament to him, but that
infuriated him. He startrd shouting at me
saying that the fact that I was an MP made
absolutely no difference, as far as he was
concerned, and again ordered me to leave
the car. His behaviour was very insulting,
rude and uncivilised, and he was all the time
shouting and using filthy language. He then
brought me out of the car by force and did
the same in & much more insulting way to
my companions-...., '

. MR. SPEAKER : He may mention just
those points on which he claims privilego.

. SHRI KRISHNA HALDER : 1 ‘was-
ﬂum forced to-go to the police station, in-
spite of my repeated insistence that it wu

‘improper, that it was infringing my rights l!ld;

privileges as a Member ‘of vhe Parliament.
All my arguments were ilmud, vnd Shri
- A ﬂnkhcr;ee, the ASI, treated ar ﬂm I

. ma wilh eﬂher ind:ﬁmnu br comcmpt



Shai thlm& Haldﬂ]‘ T

After bcm; taken 1o tho MAM(: !nmu-

- uﬁlon centre, [ was interrogated by the. sub- -

-{nspector in charge of that ceatre, and it was

" not before on hour passed that | was releas-
ed. - One of my companions. .beaten ap by ~

the pohao, but they also were released with
- mo. The omaw who interrogated us express-

.. &d regrot far the whole incident. Subsequently
- Lsaw a press teport . which stated ‘that the
W had said (hat ome dagger was fouad

- in-my cgr. - Lot ms- state this calegorically

e and with full respmsxbshly thn this was a

" big lie and this srory was given to the press
in nrdcr to justifly. our detention. Nothing
was found or mz,..l by the police from my

.car. This story was given in order
tarnish my image as a public figure.

.. - Mr, Speaker, Sir, I am sure that all-hon.
Members wouid appreciate the scriousness
of my complaint. ! was detaincd and inter-
rogated for more than one hour, but this
matier was not reported to the Hon. Speaker.
1 consider this as a matter of privilege, and
the persons responsible for my arrest and
deteation ‘are prima facie guilty of bruch
of prw:logg

My c'mplaints against Sari Atin Mukhes-
jee the ASI, are as follows :

(1) He filthily -abused me, along with
the CRP persoanel, alithough |
showed him my indentity card;

() He threatened me while arresting
me, and forced me out of the
car,

(3) He uniawfully restrained my move-
ment and campelled me to go tu the
investigation centre, and detained

- me there against my wishes; and

" (4) Al} these amounted to molestation

on his part,

ldmmthemb—inmw in charge

o! the lavestigation cenvre and the SDPO of

' numpur for being & party 10 - this molesta-

: -and. particularly the latter for aiviu
: ouuubriuted storywlheptus .

_ duaind dmm some dtmw.. s

erirsuy, lhia aetbnon ﬁh m. -m
pa!lee denied me of mnm Lo setve. my
constituen's, apart from Its being a ratter
of - privilege for. the reasons tlm l lmc igiven
so far. - .‘r'

Semdly, it " raises lumhcr quwm dl"
crucial importance which, 1 hope, metab&
would consider in all seriousness, 1am’ an
MP and a former Minister of Cibinst of the
West Bzugal Goverament.  I€ the police can
be so insulting, so rude and abusive towards
me. you can well imagine what {s happening
‘every day to the ordinary citizen, to the
common man, who cannot mové a molion
of privilege in this Houte, This incident
shows only a fraction of the kind of govern-
ment we are having in West Bengal these
days, a police raj with compleie denial to
the people of their fundsmental rights. |
appeal to all members of the House, irres-
pective of their party affiliations.......

MR. SPEAKER : He nced not go into
all that,

SHRI KRISHNA HALDLE R : This is a
matter concerning the entire House, this is
something which constitutes an attack on

the rights and pmlleges of individual
members,
SHRI M. KALYANASUNDARAM

{Tiruchirapalli) : | want to make a submis-
sion. The hon, member has categorically
stared in this House that he was under duress
in the police staijon for mose than an hour,
May | know whether that fact was communi:
cated to the hon. Speaker by the potice ?

MR. SPEAKER : He  had  discussed
this with me. He has raised certain  issucs
which can be split up like this.- There was
& coriain situation as alleged breach of Tow
or any ozlm offence.

SHRI KRISH!'«A HALDER : 1 would
request you to send I to rlnPrMIeges
Cammma s . '

MR, SPEAKEB» Smnﬂlx k‘m

Iwonld like 10 nuko l‘wn funhn Mm__ T

.:'_;:"i I"in this mmion* o




- MR, SPEAKER : Moleited. - He uied
that Word alo, ’ '

. AN HON, MEMBER ¢+ It is a wrong

word to use.

MR. SPEAKER : So far as one side
of the offence is concerned, if he was
arrested, the communication should have
been immediately sent 10 me either. by
express lotter or telcgram. 1 have asceriain .
ed from my office that it has not been
received. So 1 am sending this 1o the Home
Minister to verily the facis as to what is the
version from his side. When it comes,
I will jay it before the House,

SHRI M KALYANASUNDARAM :
Government itself is a party (o this,

SHRL I'. K. DEQ (Kalahandi) ;
Isay......

May

MR. SPEAKER : No (Interruptions)
Why he is cackling Jike that ?  Evervday
he behaves like 1his, | am not going to
tolerate it. I have not given my consent
set, 1 am sending it 10 the Home Minis:er.
The moment | receive his reply, 1 will lay
it before the Houzse.

SHRI R V. BADE (Khargone) : Can
we not say that it should bcsem to the
Privileges Committee ?

1 am asking frcm
to what is the

MR, SPEAKER :
the Home Minister as
situation,

SHRI P. K. DEO ¢ May [ submit that
you are adopting a very novel procedure ?

MR. SPEAKER : No novel procedure;
that is the normal procedure.

SHRY P. K. DEO:
occasion like this io Shri Kaushik's case......

~ MR, SPEAKER: He is
without my permission, As 1 said, 1 will
bring il bel’orl the Honu sgain,

SHWT Pﬂ.OO MODY : l want 10 say

wmothiu :

M&arm_
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8HRI . PILOO' MODY : About the
procedicré of fhis Houte. . You have gi%n
A Tulfig. There s umhmg deprivitg a
member from making a sabmission in
connection with a ruling. Thereafter, you
may rule it out #gain, ’ '

MR. SPEAKER : When [ give iy
consent to it. :

SHRI PILOO MODY : 1f you do not
allow us fo make submissions, I do 8ot see
how any member can ¢xpress his opinion in
this Houss.

MR. SPEAKER : Only whea [ give

my conseiil to it.

DINEN BHATTACHARYYA
What is your ruling ?

SHRI
(Serampore)

1 am stnding it to
Let him give the facts,

MR. SPEAKEK :
the Home Minister.

SHRI DINEN BHATTACHARYYA :
You have heard a specific statement from the
member that he had been arrested by a
police authority, What is the use of send-
ing it to the Minister now ? You do mot
belicve the member's statement ?

MR SPEAKER : Itis not a question
of not believing. 1 want to know the facts
from him. (Interruption :

SHRI PILOO MODY : There is
pothing to do with your knowing the facts,

SHRI M. KALYANASUNDARAM :
You may have full faith in us. That is not
dispued. That is a differen matter,
But about this question of behaviour of the
police, 1 am sure the police would not have
got any record ~ about the arrest and
tomorrow they will say “We have not at all
arrested you.” So, the siatement of the
Member should be taken into account
rather than a verification through the Home
Ministry. - (Interruptions)

MR. SPEAKER : After all, 1 have to
uccrmn the facts,

sht wfer gt (afern ﬁmﬂ) weayr
a7, o ety w7 £ Wor Afag y
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I8 Re. Question B

... MR. SPEAKER :
had it. . We had their version and then

-¥ vont it to the Committee.. You know (he
pmdm -We follow that procedure,

‘SHRI P. K. DEO: You have to take
‘note of what the hon. Member has said.

(Interruption)
“SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Why. do you presume
that 1 am not in favour of sending it to tho
Committee ? (Interruption) We have to
follow the procedure.

SHRI H N. MUKERJEE (Calcutta—
North RBast): In the case of Shri Tul
Mohan Ram, a member of this House, we
have proceeded - the House has proceeded—
and referred the matter to the Privileges
Committee in the last Parliament as well as
in this Parliament on the basis of information
which was no whit different from the infor-
mation prescated by the hon. Member,

MR. SPEAKER : We got the facts
becauss after all we have to enquire what
happened. . I am not going to scnd anything
else except about the fact of the arrest. As
far as other points such as d'srespect having
been shown to the Member are concerned,
1 am one with him. It should not have
been done,

SHRI P. K. DEO :
the facts—(Interruption)

They can ask for

MR, SPEAKER : There is no other
fact. 1 want to know the facts about why
it was got conveyed to the Speaker. As for
other matters, I say that they are not being
referred.  There is a procedure,  After all,
1 have to ask for the facts.

SHRI S. M. BANERJEE (Kanpur) :
You have already said thit only in the
matter of arreat, you are going to verify,
But apart from arrest, there is the question
of manhandling the Member,

MR, SPEAKER : 1 am not asking
them anything sboit it. That, I am dulm:'
: 'ml myulf Leave it to me.

" SHRI DINEN nm'rmcmnWA s

nutwlm is tho Protection that we. m to

IULY 22. l!‘ll

Luttunealnvn'

ofMﬂegc m

seek from you ? What i the protection f*
from you for the Membcrwbolm trised
this question now. (Infcrruptlon) o

MR. SPEAKER : Grder pleau A8
far as the other matters are concerned, I am
not sending. 1 want to know the facts
about the arrest. As far as other matters

are concerned, 1 will lay ‘it before the
House.
SHRI CHINTAMANI PANIGRAH]}

(Bhubaneswar) :  Sir, are we to understand
from you this way ? You have spiit the
motion into two parts, ¥You have referred
only one part to be confirmed by the Mome
Minister. The other part, you have referred
it to the Privileges Commit(ce.

MR. SPEAKER : This is an august
House. You arc all Members of thes
House. (fnrerruption) So far as any dis-
respect (hat is shown to a Member of this
august House is concerned, | feel much more
concerned about it. So far as the contempt
of the House is concerned, because of non-
intimation about the fact of arrest, 1 want
to know about it,

SHR! TRIDIB CHAUDHURI (Berham-
porc) ; Let me make one submission. With
all due respect, | would like to point out
that if you have followed the statement
made by Mr, Halder, he has said the polioe
never claimed, never said that he was
placed under arrest. They have never said
that he was arrested ; the police know,
A similar thing happencd with me and
Mr. Madhu Limaye in the third Lok Sabha ;
we were put in a car, taken down {rom  the
plaie, and then tucked away to Moghul
Sarai. These things happen. That matter
was referred to the Privileges Committee of
the Third Lok Sabha but the Third Lok
Sabba was dissolved snd that matter - eould
not be pursued.

Yg this case ho is not saying that he was
arrested. ' He was not arrested. ' He was
kept under duress and wroagful detention
while discharging his duties as & Member
of Parliament.  He was never arrested ; the
police will pever say that he was arrested.
There is B0 necossity for verifying or -ascet-
taining’ mﬁfm “You can ‘straightaway on.
the bisiz of the itulomt dut ho ‘hasimade

“1he - qmion vile




f.-’m Ra Quemon .
DR MBLKOTB (Hydmbad) lt the
police do not arrest h:m. how can they take
_him to the  police station? ‘They cannot
take him to the police station, - That is the
first thing. They always . say - detained, etc,
All that comes later on. Without arreat
they cannot take him to the police station,
But that is the method of the police.

Secondly, we represent nearly a million
peaple. Here prima facie you have got to
believe a Member of Parliamsat what he
aays on this question here. You bave got
to protect the right of Membars, Tnat is
my submission, .

MR. SPEAKER : | have already said
that | want to know whether he was arrested
or not......... (Interruptions). So far as the
other matters are concerned, if he was not
arrested if he was taken to the police station
and detained there, we shail deal with it, It
will come before you ; all of you will see
that it is done. But I must know whether
he was arrested......((Jnterruptions).

SHRI TRIDIB CHAUDHURI : If this is
the attitude of the Chair to the privileges of
Members, when they are manhandled by the
police and forcibly detained at the police
station, 1 at least do not like to take part in
the proceedings of the House,

Shri Tridib Chaudhuri then left
the House.

- SHRI1 P. XK. DEO : You cannot reduce
this House to a farce.

Shri P. K. Deo and some hon.
Members then left ihe House

SHRI DINEN BHATTACHARYYA :
You are playing into the hands of the
Government...... (Inttrruptim).

MR, SPEAKER : 1 am sarry if you do
not lin it (Intermptions)

o ,SHM
-+ (Boguearal) : You are perfecily right ‘ia
- collscting sz much laformation as is nece-
. -ssary for the ‘consideration of this matter,
- iak. my ‘hismble submission is: whether the
faste AhSCYON want to gather are material

to.he corsideration of the question namsly, -
whother thisis » privilege issue or not, Even. .

: unumwmmm mum
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not dotmned tnd was not put under romaint.
would that prejudice the consideration of the
matter as a privilege issue ? :

MR. SPEAKER : I have not rejecto;(

. this motion ; I have not refused my consent.’

All I'say is that I want to know from the
Home Minister whether he was arrested or
not...... (Interrupiions). 1 have not given
my decision. If you do not allow even
this much to me, what is the use ?

SHRI SHYAMNANDAN MISHRA :
That is not material.

MR. SPEAKER : It is pending for my
consideration. Before giving my final con-
sent, | have the right to ascertain whether
he was arrested or not.

SHRI SHYAMNANDAN MISHRA :
Nobody quarrels with that, but that will
only increase the enormity of the offence.
That will not materially alter the naturs of
the case,

MR, SPEAKER : It has always been the
praclice, when a Member is arrested and
intimation is not given to me, for me to ask
why that has not come to me.

SHR1I SHYAMNANDAN MISHRA t
We leave the House because we feel. very -
strongly in the matter.

Shri Shyamnandin Mishra and some
hon. Members then left the House.

MR. SPEAKER :
unfair.

I think it is very

SHRI S, M, BANERJEE: Once a Mem-
bor makes a statement—he is as honourable
as anybody else—the maiter should be-
referred to. the Privileges Committes, Once
it is verified by the Government, the other
report will come, Lot the report come; -
Let the Privileges Committee be seized of
the matter, and they can consult the Home
Minister and ask the other Ministers  also
to come. Otherwise, this will be. setting: up -
s wrong. precedent,
encouragement to the CRP and .the - poliea
who will oven boat our Members. without

any fear, and ‘if we approach, the - Hmu
Ministry wilt inmvm

xindiy m&n youx i
politbn '

and it will be as.’
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MR. SPEAKER H lhnve not withheld
my consent, . I have not given my dec:slon
As for a8 molcstation a:you say, or any
disrespect shown fo him is concerned, I said

. 1 was one with you., 1 said it in the very

begioning. But so far as contempt of the
Chair or the House is concerned, that is
bofors me as to why his intimation was
given t0 me as the Member says he was
azrested. 1 have to get the information
from them. We have becn getting it in the
House, we wiil keep on getting it,

SHRI M. KALYANASUNDARAM :
Theve is a prima facie case. It is a case
of obstruction of a Member in the discharge
of his duties.

"~ MR. SPEAKER : 1 want to get that
information along with this.

SHRI M. KALYANASUNDARAM
But that is not necessary for holdicg that

there is & prima facie case.

ff s Ty sl (s
AAAIY  HEYH WA, AP A® AAAIT
§T ¥ grg AAF® 1€ T T qAA @,
wgt 3% 9% @iy feq nu AT ¥
aqd § AT WZT aw W wAY ¥ OET
qw & 32 &Y faqrwifasre wfafa & o
awar §—& Jraqr Frzar g gy e
F ¥ w1 gufar § 7. (smwam). ..

W ®EI : 3g g faw & dfew
2rag 19 ade F g A1 Al W
ga¥ & za¥ aR A qmarg ay s f
% qa1 %% qF g ! (sanEr)...

- -SHRI M. KALYANASUNDARAM :
If .you tell us here and now that there is a
prima facie case, you would have done
your duty properly.
you concede there is a prima facie case, you
can make any other enquiry you want.

MR SPEAKER Do you ramembcr or
not that in the very beginning | said that so

far.as the disrespect and other matiers are.

copcerned, § am.one with him ? But so
far  non-communication. of this arrest is-
’oommed I am asking. why n m Mt
oommud :

JULY 22, 1971

Kindly excuse me, If

 222 mmmraofmmnhum
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SHRI M. KALYANASUNDARAM
The failure of the poiice to mlbrm the
Speaker is 8 dlﬁ‘erent matter. ‘

MR. SPEAKER : I want to treat it as
a whole. (lmgrrupuans)

SHR! SAMAR GUHA (Contai) : 1t in-
volves the privilege not only of one member
but of all the members of the House.
Already a press report has come that Mr,
Krishna Chundra Haider has been arrested,
The second 1eport has come that a dagger
has been found in his car. As it has been
teported, if he was arrested, the communi-
cation should have been sent to you, You
have not received that commurication.
Already it has come to the press from that
sourse that he has been arrested. On the
second day, to cover this wrongful act, an-
other report came in the press that a dagger
was found in his car. Thisis is a8 prima
Jacie case......

MR. SPEAKER : I have not got a copy
of any report. 1 have already made my
observations on this.

SHRI SAMAR GUHA : You are not
referring it to the Privileges Committee ; as
2 protest, 1 also join the walk-out,

Shri Samar Guha then lcft the House.

SHRI R. V., SWAMINATHAN (Madu-
rai) : Sir, 1 fcel that some confusion bas
been created in this matier, The honourable
member says, he was not arresied ; he was
only taken by the police. You said,*l am
referring it to the Home Minister 10 find
out whether he was arrested or not™. Where
is the necessity to find it out when he says
he was not arrested ?

MR. SPEAKER : This is what we have
been following in the past,

SHRIR. V. SWAMINATHAN : We do
not like the opposition benches to be empty
over a small matier like this, You .con re.
serve your ruling and ;ive your decum in
the aixcrnoqn - L

SHRl,N K. SANGHI (h!on) Wh
sorsy that the opposition “has watked: ont,-'\
but this is.& procedural matter. . Under sisio: -




1o )ou and snncnou has to be accorded by
you. In this particular matter, before it
was hrought before the House, it would have
been advisable if you hod asked the minister
as to what the facts were, instead of asking
him here on the floor of the House..

MR, SPEAKER : He was not there at
that time. (/nferruptions). The member
himself said that he was arrested. So, 1
wanted to ask the minisier why that com-
munication was not sent to me. So far as
disrespect and other matters are concerned,
1 have said 1 am one with the members,
But so far as the factum of arrest is con-
cerned, 1 was asking the minister why it
was not communicated. Let me know the
reasons and along with that, ] wanted to
send it to the privileges commitiee.

SHRI R, V. SWAMINATHAN : What
is the communication jou are expecting ?

MR, SPEAKER
1 was not

: 1 want to know why
informed,

SHRI1 K. LAKKAPPA (Tumkur) : When
you are asceriaining the facts of the matter,
they want to coerve you and influence your
decision.

MR. SPEAKER : I am not influenced
by any coercion. [ am following my own
judgment. ! am doing whatever ] think
proper, according 1o my best judgment and
my conscience. [ teil you that | am not
going to be bought. It can never be done,
1 cannot be cecrced, 1 will do whatever is
fair and just.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR): We
eapress our fu') confidence in the fairness and
impartiality of the Speaker, Sir, we have every
confidence that you will protect the righis
and privileges of every member of the House
and I am sure we will co-operate with you.
We are srorry that our friends have walked
out of the House, This is ot a matter which
they should have taken in that light, Sir,
you are the custodian of the righis of every
member and you will certainly see to it
that our rights and privileges are protected.
‘We'shail certainly co-operate with you there,

Y
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. MR. SPEAKER: Whan they met me
in my chamber I toid thsm that [ take it as

a breach of privilge but I want to know

from the Minister about the fact of the
arrest.  But here it took a different tura, I;
am really surprised at what has takeén place,:
I have already told them that I fully sympa-
thize with them and that 1 quite appreciate
that he was shown some disrespect. But,
so far as other matiers are concemed l

cannot just be cowed down like that, It is
not the proper method.
o) vawr faww (amea) @ asam

agiea, & g@ way § 5y A s
ANFATE |

qeue wERy ;. 99 W gifed 1

st Wz foww : AU swadgr W
A il agy sy fE f@m o
fatroifqsiy F1 gwq AAA § 1 W TE
famz # AY&r gR AT ATMw WA
#18)

qugw wgew & gl wreed 9%
TSI AT E

ot Tmwe fasw : asaw gy,
ST AIANG GEEG KT AT A7 IR
wg & g gar §, A A ¥ WA
ag ofeg fafga &, v asm § N @
fodw agt A & fod Qo wit am A
wieiT gy e fadifuws &1 g &0
ofe ag @iag go N wig g Jmaq
dvg wa@ aiy ¥ srr gy §, baw
gafeld fs wig ) A1 qic ar /@ o
gaaragt & vk K awwnr § fs Wi
AT Teq &1 A awTeq G X gAT §
ag @y A fadl ¥ s MW HgA
wwar @ afreqg @t Wl gt % fag
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0 Re. Question of Priviege
o wiew g O A g
"Q'“’ﬁm A 1 ag @ WA
“’ t 1 Amrdlng 10 the rules lhe speaker

, mu: be informed. It is not a question of
: helievma ‘or -dishelieving & member,

St e faww ; wx mwAl
ALET 6T Q% a¥Tey WEA A @ A Ay
9wy & gwad o, are A faer
ag WY X OF TN a@d, ST e w6
faga ¥ Fq 7@ ST *) WleAr TEy
iy framw g fe ag waew quTQ
gt fr wadly weed & q99s & A
wiq faofa & ged & fr falarfase w1
g A & ¥feq fadafes amd
ga Wt sy ) o T @ &) & wawar
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PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT CF
N.C.D.C.

THE MINISTER OF STEEL AND
MINES (SHRI MUHAN KUMARAMAN-
GALAM) : On behalf of Shri Shahnawaz
Khan, I begto lay on.the Table a copy
cach of the following- papers (Hindi and
English versions) under sub-section (1) of
section 619A of ihe Companies Act, 1956 ¢ -vv :

o Review by the . Gemnmm on.
the working of tbe National

" Coal Developawent - Corporation .
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